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AMENDMENTS TO CENTRAL SALEs TaX
RuLes etc,

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): Sir, I beg to lay on the
Table a copy each of the following
Notifications: —

(1) GSR 1356 dated the 26th Sep-
tember, 1964, as corrected by
GSR 1619 dated the 14th Nov-
ember, 1964, making certain
further amendment to the
Central Sales Tax (Registra-
tion and Turnover) Rules,
1957, under sub-section (2) of
section 13 of the Central Sales
Tax Act, 1956.

(2) The Central Excise (Eleventh
Amendment) Rules, 1964,
published in Notification No.
GSR 1616 dated the 14th
November, 1964 under section
38 of the Central Excises and
Salt Act, 1944.

(3) GSR 1641 dated the 21st Nov-

ember, 1964, under section 159

of the Customs Act, 1962.

[Placed in Library. See No. LT-3531 /
64].

1242 hrs.

MINERAL  OILS (ADDITIONAL
DUTIES OF EXCISE AND CUSTOMS)
AMENDMENT BILL—contd.

Mr. Speaker: The House will now
take up further consideration of the
Bill further to amend the Mineral Gils
(Additional Duties of Excise and
Customs) Act, 1958. Out of one hour
allotted, 20 minutes have already been
taken.

Shri Narendra Singh Mahida
(Anand): Mr. Speaker, yesterday 1
was referring to motor spirits. I want
to bring to the notice of the hon.
Minister the tax on petrol which is
quite high and severe. The basic cost
of petrol with wharfage and commis-
sion amounts to .85 rupees per gallon
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whereas the duty and sales tax on
this one gallon comes to Rs. 2.14. So,
the tax on petrol is more than two and
a half times the basic cost of petrol.
As a consequence of this, India has
almost ceased to manufacture petrol
engined commercia] vehicles altoge-
ther. Yesterday I was developing this
point about the high rate of taxation
on petrol without any corresponding
return to the road users.

I was stressing that there are ample
examples to show that in our country
though the taxation is high, sufficient
amount is not aspent on roads. Here
I would like to refer to the Road
Development Fund, with special re-
ference to the State of Gujarat. 1
have before me an article which
mentions that Gujarat has fewer roads
than even Assam and Orissa. Assam
has reached 35 per cent of the Nagpur
Plan target and Orissa 33 per cent. In
the case of Gujarat it is only 23 per
cent whereas West Bengal has reached
120 per cent. That article which I
have mentioned says:

“That the State of Gujarat is
badly deficient in the matter of
road transport hardly needs any
emphasis. With the legacy of de-
Plorable road condition and consi-
derable deficit in road mileage,
Gujarat has a heavy task to per-
form to improve the existing
roads as well as to construct new
roads. While the country as a
whole has exceeded its target of
mileage of road laid down under
Nagpur Plan by about 14.2 per
cent and has embarked upon a
new 20-year road plan, Gujarat
State, even at the end of the Third
Plan is expected to be short by
35 per cent of its Nagpur Plan
targets.”

This is an article in Organiser dated
19-12-1964. Gujarat may be rich in
business ideas, but is very poor in the
matter of road development. So my
plea to the hon. Minister is that.mere



3155 Mineral Oils

[Shri Narendra Singh Mahida]

money should be allotted for the de-
velopment of roads in Gujarat.

I have one more point about road
transport in comparison with earnings
from railways. The railways are
bringing in a contribution of Rs. 31
crores to the exchequer excluding in-
terest on capital. On the other hand,
road transport is forced to yield an
annual revenue to the exchequer of
Rs. 260 crores. Thig revenue is twice
the tota]l expenditure on road con-
struction and maintenance, whereas
the yield from railways is barely one-
seventh of the annual Government
expenditure on the railway system.
These figures will show how road
transport is being virtually taxeq out
of existence. Therefore, my plea to the
Government is, while Government
may recover more money from the
foreign concerns engaged in petroleum
at the same time, more money should
be spent by Government for the deve-
lopment of roads.

Y I (GEEE) - AT T
Agrey, W1 faw 57 97T & AT 9w
T, g FgT zEMe T faoaw
fear$ v &1 @ = o1 5 ogw
faq & Zro AR wES 97, T
f& 71T 1 39 FEAET 2, FH FH
F faar S | W FEA "
q ¢ FH F7 f2ar AT, A1 wser
T |

IA-FA  TIIT FAA TG A
I § 9T gEe WA IIEW
fear wrn 8. afew @ @gs wgw
& A & WMT FA-FAT AF-AH T
¥ awmamr g g faw § far
g —

“It is expected that further ac-
cumulations of like nature will
-also accrue to Government. The
. existing - ceiling rates will not
enable a quick recovery of these
. amounts from the distributing
companies.
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The Bill seeks to enhance the
existing ceiling rates adequately
in respect of the mineral oil pro-
ducts already covered by the Act;
at the same time, provision is also
being made for levy of additional
duties on certain other petroleum
products such as asphalt and
bitumen.”

T H FErw § fE At T s
FH ¥ TaAdE F O GMEET I |

EF A E TITH AZEIH AT
7 9% 7% fomgr mar &

“All products as described in
item No. 11A of the First Sche-
dule to the Central Excises and

Salt Act, 1944, (Three hundred
rupees per metric tonne).”

¥ qreweR’ ome FFgEA Ag 4
a1 afgd 3= F a1 § war 1, gAfey
ag AgEw TE faarm@mr 21 @2y
a9 § qg WIZEH AEI qT | 3q F1FH
fea & wsfearman @1 9L 37
F ZTT S AT 97 ZFF AT VEIE |

AT T aqi-§d A7 TR F79-
frat &1 qrfee ar et & g€
9T I A I KT 1958 F AW T 47
AT 3IF F 919 1963 ¥ Sg1aT FIfRz
# ey 7 -€ 1 TA wEfAgT &1
s A TW@zZ qifeT &7 aRwer
d gt AfFT 3T Fofqai 7w
Tw ¥ g7 wofaSEE  GAT FOH1AT
TATE ! F A TETST F) Alfew
TFC A R T FeNEHF
e et & aga wnREE g
mar g, 39 far wEAdT & gra oA
ST TRY F I aM ¥ 89 wie
AR F A T@ATEATRY &1 TRy



3157 Mineral Oils

1 gfAaT ¥ oo o FT T AN X
AR FEaRi 39 F X H 79K far
g | WA FY ZA FFA(AAT T FgAT
=ifgd & w9 3 wifee # wrwey
argar & @ 3T w1 owow  feegEarT
orEATET FY AGT fawrer =iy |

TR g fad § T gEe #
qEr FA F fagw § 1 grfaws
Qarn, @ Sfaw g S0 e
FT T AME THWAE  ITE g
‘zFr-fagw wT O oA A 47
feeifaes wz fewdm feia ow
F1ge qabie’ av | w= 9w T
# "zt vty 97 feeifaee gz -
A fefls % I=Me ghder
w7 fear W@ & 1 WG wwA F oAg
T R TR T wE gm0 69X
9@7 9% UF UFYE T qA FAm47 %
FOAT T FiS P A gzaT 2, AfEA
TEFR AT IR Y Fermar & frga &
®F 93 | K A1 CEE g )
Heft wgRT F arg aga 737 AHIAT W%
TFYE & | e ST oAEr i
T g Frar 2, 39§ SAar &7 T
w5 A g 7

TIHE a8 FeAr A F S
aa AR I wifg 9% A ozaTET
I ML 9@, 9% g9 AT A
& $yquiir ¥ fag w2zw w1 fzar
S

Shri Nambiar (Tiruchirapalli): Mr.
Speaktr, Sir, this measure iz to col-
lect the amount from the company
ang to that extent it is good; but, at
the same time, I would point out the
fact that the prices of kerosene, motor
spirit as wel] as diese] oil, which have
gone up very much eversince the last
Budget Session, is playing a lot of
havoc with the common man. I would
request if the Government of India
could find ways and means to see that
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these prices could be brought down so
that the common man in the rural
parts also can have the benefit.

Kerosene oil is generally used by
the rural masses so far as lighting is
concerned. As you know, Sir, elec-
tricity has not yet reached the villages
and the villagers have to burn only
kerosene oil for lighting. Now, due to
the shortage of firewood kerosene oil
is also used for cooking purposes even
in the rural areas. Therefore it is a
universal necessity today and it is
from the standpoint of all concerned
that I request that the price of
kerosene oil be reduced.

So also the case with diesel oil.
Diesel oil is used by buses. Buses are
the only means of transport between
the rural areas and the urban areas.
Now due to the heavy concentration
in urban areas, contact with the rural
masses can be done better with better

transport.

Of course, in the matter of motor
spirits they may say that cars are
used by big-moneyed people only and
let them be taxed. But in that res-
pect also I do not share that view of
the Government. Cars are also being
used by the common man in normal
life. It is, of course, a very small
pcicentage in which cars are being
used for luxury purposes. Taxis,
scooters and other things are used by
the common man. Therefore in a
country like ours. which is not very
much developed anq which is a vast
country, a sub-continent, and the
means of communications are not
sufficiently developed, it is necessary
that the prices for these means of
communication are brought down.
Though he may not bring about this
change which I require in the process
of this Bill, however, on this occasion
I wish to make the Minister feel the
necessity of considering the question
of bringing down the prices of these
commaodities.

Shri Narain Dandekar (Gonda): Sir,
I want to make only two points. 1 do
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not think one can take any objection
to this Bill at all. It is merely carry-
ing on the policy already accepted by
the House in relation to the principal
Act, namely that whenever the prices
of these commodities go down the
difference is mopped up by Govern-
ment by way of excise dutie; and in
order to enable them to do so the
ceiling is being lifted so that they
may not suddenly come up against
the existing ceiling. I think, it is per-
fectly all right, it being accepted for
‘the time being, in view of the fin-
ancial requirements of Government,
that the reduction in price should not
go to the benefit of the consumer but
should go for the benefit of revenue;
nor shouly it go, of course, to the
benefit of the sellers. I think, in gene-
ra; terms that is perfectly sound.

But I have just one point to raise
in particular in relation to item 1,
motor spirit and item 3, refined diese!l
oils and vaporizing oil. I do not know
whether the Road Fund that used to
exist at one time wherein used to be
put in a lot of money of various
kinds, particularly a part of the ex-
cise duties on motor spirits and diesel
oil and a part of the motor tax, and
so on, the objective being that that
money should be used specifically for
the development of the roads, exists
now. I would like an assurance or an
indication of what the policy of the
Government is in the matter of utili-
sation of these extra monies which
are fortuitous revenues that fall in
the hands of the Government. Is the
utilisation of these extra monies,
particularly from the items that I
have mentjoned, specifically for the
purposes of road development?

I do not think there can be any
doubt, either in the minds of Govern-
ment and certainly not in the minds
of the public, as to the utter inade-
quacy of the road system. My hon.
friend, Shri Mahida, referred to the
roads in Gujarat. One could also refer
to the state of roads in many other
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parts of the country. I do not hold any
brief for any particular State or any
particular part of the country. I would
only say the obvious that there is a
tremendous leeway to be made up in
the matter of roads and if windfalls
of this kind are utilised for this pur-
pose, it would be a good thing.

I imagine, the windfallg which the
Government expect are considerable
because I see the ceilings are being
lifted very considerably. For instance,
on motor spirit the present ceiling of
Rs. 56|05 per kilolitre is being raised
to Rs. 165. In respect of kerosene
also it is being raised very high;
similarly, refined diesel oil and so on.
As I said, the mechanism of mopping
up the fall in price so that neither
the consumer nor the producer gets it
is sound; but what I am concerned
with is whether Government accept it
as a policy that these additional
monies will be used for road develop-
ment throughout the country.

Mr. Speaker: Shri D. C. Sharma
had also written to me; but he is not
there. The hon. Minister.

QAT A ({7 qo Wo W ) -
Teqy WEIRd, g% g9 FT A g fE
ot wmA @zl 3 g faw @
audq fear &0 & wF oA o
qAT dEEal A &8 & 9Fd A A
& qeTa7 §# & FaAT ARAT § |

UF FET AT gE FET S fE o3
¥ AT F ® § AT EIAT A ST AT
qgw & AT &  w°man WA, AR
TITT HFT AT AR WA | A
3 e T e A § e
& U9 BF ¢ A1 39 § oy 9y
feerm @AM IE@T R | o7 9
far ¥ wTEART WA AT AT TERY
F1 Vg TF3ATHT F 77T 37 345 &Y
t gwifs & ween g B s A
¥ O¢m ¥ ez & fau =N aga
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FG& FAT AMET | 3 WK @H Al
FEH, i BT IT A IR AT FH
G g I®G FH G o1 @«
it ¥ 7w &« fear sy o &
gz waa g fF agsl w1 fawmw g
e sRag w1 IgH A
T Tifsd, fer o gmaE A TT F
ferd wuar qAAT FAT FIE FAEQ TG
T W

WF I 98 For T fF oaw °
foaeita & amr #1 erd A dE R
9g Q1 T 1 & oK &3 Sgrr W™
fFodm F A9 9T a1 gEd W W
g I9e F1 qifedt @ 1 qg =W A
1 ¥ 3T ¢ 5 ogw et o Y @
1 FH &I AT 9gHE, qT WL FE A
qTgT § oA § O g qgT JET @ud
N FAFIH @ AN A ag a1
fr s=fml § Tg7 aEg ¥ 9”
WY 37w gw Y & AT I W W A}
F g T g I F ogw faegw
FIWATHI F1 3 AT IqF * FHT AT
W ¥ Y afs St gat I '
gl S # 39 FT gW W §F | Iq =Y
% & § oo 5 afs g faegw
S T & Wil Iy agT gw TF
I F AE fRar 9 oawar o
D gra g 5 3o ot ae Qo g
A1 91 AR gw gax 5 wifgs s
¥ Tl F g FHT gy w1Ed, a9 &
GEdAT ®Y ITHT FW FIA FT | AfwA
ot A Fwafaal & g7 S fawar @
& I9 I AN W F T AW E, AR
S FfarmaEm e € ) dw
&1 A I § Y qg FeC FT @ AT
8 a1 AR I, IGHT g=EY qIE F
afesdt ¥ & 1 A A faern S A
g 1 & et § e g & fawr #Y
AT, oo

1710 (Ai) LSD—S$,
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MaEg A EE g & 5 o«
TATHE FTART 95T @ 2 ¢ SFAE
AT, T TN IW & AT
g1
=Y Fo Wo W : g &Y F TaamT
5 = faa & wraga faegwr dawew
AT AN Faga @+ & 1 7w ww
R ¥ fr 9fF <@ d ST ar et
¢ zafed gast ratem & 2 R
Y | A Tg T T afeE & o o
9 T S eI S | feet oY Ty
& A, feudm A g # w9 fear
S, 9% I99 AW G @mr |
Shri Narendra Singh Mahida: The
point is that taxation on Road Trans-
port is about three times that in any
western country.
= qo TWo W@ : g faw & mewr
Ia g |
weTH WEWRA : g WTHeH Ti AT
Sz 9 Tq 97 7@ I ATES |
Shri Bade:
another Bill.

Shri Narendra Singh Mahida: They

can assure us.
Y Fo Mo VAT : I ART 7 CF

Tq o 3T @ i e TiR3 15
FT ATSEH T § | ITFT FIOT TG
fF o aregn fre foed § AR
THT AAH LT qedl @Al §
afar @ sFE ST |
13.00 hrs.

Shri Narendra Singh Mahida: On
a point of clarification. About the

natural gas, will it be included in
mineral oil products?

Government can bring

Shri B. R. Bhagat: Not natural gas.
But all the products of crude petro-
lelum are included.

Mr. Speaker: The question is:
“That the Bill further to amend



3t Foreign
63 Exchange
[Mr. Speaker]

the Mineral Oils (Additional
Duties of Excise and Customs)
Act, 1958, be taken into considera-
tion.”

The motion was adopted.

Mr. Speaker: The question is:

“That clauses 1 to 5, the Enact-
ing Formula and the Title stand
part of the Bill.”

The motion was adapted.

Clauses 1 to 5, the Enacting Formula
and the Title were added to the Bill.

Shri B. R. Bhagat: I beg to move:
“That the Bill be passed.”
Mr. Speaker: The question is:

“That the Bill be passed.”
The motion was adopted.

13.62 hrs.

FOREIGN EXCHANGE REGULA-
TION (AMENDMENT) BILL,
1964.

The Minister of Finance (Shri T. T.
Krishnamachari): Mr. Speaker, Sir, I
beg to move*:

“That the Bill further to amend
the Foreign Exchange Regulation
Act, 1947, be taken into considera-
tion.”

The p-ovisions of the Bill have con-
sgiderable relevance inasmuch as our
foreign exchange situation continues
#0 be difficult. Last time, I came
before this House in 1957 to fill up the
lacuna we had discovered during the
period of 10 years from 1947. On that
occasion this law for regulating deal-
ings in foreign exchange was also
placed on a permanent footing as the
need for regulation of foreign exchange
transactions was likely to continue for
a considerable time. We have lived
with this shortage for quite some years
and if the experience of other develop-
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ing countries is any guide, we should
be prepared for this situation to con-
tinue for still some more time to come.

The amendments now proposed aim
at plugging some loopholes that have
come to our notice and at strengthen-
ing the enforcement machinery charg-
ed with implementing the law. The
experience gained in the implementa-
tion of the law is not restricted to
Government only. Even the offenders.
and the people so inclined have
shared in this knowledge. It has,
therefore, become necessary to make
suitable changes to meet the situation
that now exists.

Our foreign exchange earnings on
invisible account have shown a decline
in recent years. People of Indian
origin settled abroad have been making
substantial remittances to this country
but this source of foreign exchange
has shown indications of drying up. I
might mention for the benefit of the
House that in respect of a particular
country Malaya we were getting
Rs. 18.9 crores in 1956-57; 1957-58—
Rs. 17.4 crores; 1958-59—Rs. 12 crores;
1959-60—Rs. 10.6 crores; 1960-61—
Rs. 4.7 crores and in 1961-62, for which
we have accounts, it is Rs. 3.1 crores.
This is indicative of the fact that this
source is drying up. While there are
various reasons for this, one problem
we are concerned with is the racke-
teering that is going on through illegal
channels. It is an offence now, of
course, for a dealer not specifically
authorised under the provisions of this
Act to carry on foreign exchange
transactions. But the actual recipient
of such illegal remittances is not now
liable under the law. It is now pro-
posed through an amendment of sub-
section (1)(a) of section 5 of the Act
to bring such persons within the mis-
chief of law.

Today, no Indian resident can settle
property in favour of a non-resident
without obtaining the Reserve Bank's
permission.

*Moved with the recommendation of the President.





